209 ™ Appropriation [11 DEC. 1985 ] (No. 6) Bill, 19&5— 210

a7 wifesd Y@ awx § darag
a5-q8 fawagds o5 wIy § e
g FE BT WT § THET U4 BH
B OHET WUET | WF T TFE ST
& @ gfaai w2 § Towr w=T FiET
&1 A TARTI otz @ et @ T
qit ¥ oy Fotd 9% § wer g we
AGT H AT G1d & SFE A9 ww
BT 1 Bz &% A& Ear srfed
THE W F @l § ik W a4,
SERI AT wAeTd q¢ Fw T FE(
afgd (gg AW 4, 5, 6 & 7 F g
¥ a7 47 wr wT % (wqn & ue)
This is an important issue, 1 will take
only a few minutes. zg AT I
Iy TATy % o ¥ o
™ w weEwm wl g AT
fomst ¥y ap@ ¥ WA HE
feay el &0 ®OE TG0 FEAT B
XN, UFNIST TAFW 24T A1 A+
ZRY ®T AT 9T E T H AT R
GCTTT 7w mAl T FPFCN Al w
wETH T Agw &g fwaan) o
TwAET w1 ¥ (e w9 )

'THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Vaghela Saheb, you
can speak about it at the time 0i appropriation.
The special mention is over.
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THE APPROPRIATION (No. 6) Bill
1985.

MINISTER OF STATE IN THE MINISTER
OF FINANCE (SHRI JANAR-DHAN
POOJARI): Sir, I beg to move: ;'That the Bill
to authorise payment and appropriation of
certain  further sums from and out of the
Consolidated Fund of India for the services of
the financial year 1985-86, as passed by the
Lok Sabha be taken into consideration."'

Sir, the Bill arises out of the supple-
mentary apropriations charged on the
Consolidated Fund of India and demands
voted by the Lok Sabha on the 4th December,
1985. These  involve gross additional
expenditure of Rs. 1,824.66 crores. i  The
additional requirements of Rs. 1,824. 66
crores comprise of Rs. 952 crores for transfers
to the State Governments, Rs, i 12
crores for the  Union Territory Go-f
vernments and  Administrations, Rs, 10
crores for External  Affairs, Rs. 180.75 1
crores for release to public sector enter-,
prises, Rs. 550 crores for food tind fertilizer
subsidies and Rs. 119.91 crores for other
items. The details of the supplc-i
mentary demands are available in the do-|
cument laid on the Table of the House on
26th November, 1985 in the introductory
remarks to supplementary demands.j The
amount of expenditure charged on the
Consolidated Fund of India has been printed
as Rs. 300.29 crores. The correct j  figure
which is already reflected in the '
supplementary demands is Rs. 601.29 cro-
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[Shri Janardhan Poojari] Sir,
1 move. The quesiton was
proposed.

SHRI MOSTAFA BIN QUASEM (West
Bengal): Mr. Vice-Chairman, Sir. as anti-
cipated the Honourable Finance Minister has
come forward with the second batch of
supplementary demands for grants for ihe
current financial year entailing, as we Und a
gross additional expenditure of Rs. 1824.66
crores. The Honourable Minister projects that
taking into account the related receipts and
recoveries, these demands for grants will
involve a net additional expenditure of Rs.
1391.95 crores.

IHE VICE-CHAIRMAN (SHRIM.P.
KAUSHIK) in the Chair.

Sir. for 1985-86, the budget deficit stood :i
an alarming figure of Rs. 3985 crore-.. Now.
when the first batch of sup plomenlary
demands for grants was voted hy Parliament
sometime in August this year, the deficit was
Rs, 5,000 crores. And with this second batch
of supplementary demands for grants, the
deficit is going lo cross even Rs. 6,000 crores
mark. A cursory glance at the trends in the
divergence between the estimated budgetary
deficit and the actual budgetary deficit reveals
that with this Central Government for ihe last
several years, the actual budgetary deficit in
each financial year has always been more than
the estimated budget deficit. Taking this fact
into consideration, I do not find any reason to
believe that the actual budget deficit for the
current financial year is going to prove an
exception to this trend.

ft is our experience in this country thai
huge deficit budgets did set in inflationary
pressures. This second batch of supplementary
demands for grants, will its inevitable result
of widening the huge budget deficit, I
apprehend, is going to aggravate the
inflationary prices. I do not know what sort of
logic would be floated by the Honourable
Finance Minister in his reply to dispel these
apprehensions of mine.

Sir, I find in this demand for grants. that an
amount of Rs. 192 crores has bean allocated
for the N.R.E.P, and Rl G.P. schemes. Out of
these 192 crores.
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Rs. 170 crores is meant to meet the cost of
wheat and the remaining Rs. 20 crores to meet
the cost of handling and transport charges. This
amount of Rs. 192 crores is to be transferred to
the State as grants. Now, the necessity of this
allocation, as we come to know from the foot-
note, emanates from the recent decision of the
Government to expand the coverage of NREP
and RLGP programmes. What has actually
been the extent of expansion of coverage of
these schemes during this financial year? The
Honourable Finance Minister recently an-
nounced the decision of the Government to
draw only 1 million tonnes of foodgrains from
the surplus foodstocks of our country: and
thereby to create'only 50 million mandays of
work for the current financial year under these
two schemes. Now, it is our information that
the stockpiles of foodgrains with the Food
Corporation of India has already reached 30
million lonnes: and it may reach even 38 or'39
million tonnes and this stock of foodgrains is
sufficient enough and 1 even say, more than
sufficient to meet any demand of emergency in
a year of drought or even in a year of both
drought and flood. This being so, 1 do not find
any reason why the Central Government is
sitting tight over these huge stocks of
foodgrains and see that they ar, rottening up in
the F.C.T. godown particularly when we have
millions of hungry and unemployed people in
our country. So, in this connection, our
demand is this, and in fact, a demand to this
effect was already made in the lasl meeting of
the National Development Council by the
Hon'ble Chief Minister of the Government of
West Bengal, that atleast, five million tonnes
of foodgrains should be utilised each year
under the NREP programme. It is such an
expanded NREP programme that can make a
major dent on unemployment and lead to the
creation of a wide array of community assets in
our country. I would like to add that this
expanded NREP programme may partly solve
the problem or it may be a partial answer to the
problem of hunger anfMts plenty in our
country. Next, I find the same allocation has
been made by way of relief on account of
natural calamities to the States. Sir, it is a' fact
that by this time of the current financial year,
some
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of the States have- already witnessed de-
vastating floods and some of the States were
under the grip of alarming droughts. Now,
considering the mode and the quantum of
central assistance to the States, it is our
experience, that day by day, it is 'becoming
very difficult on the part of ihe State,
Governments to meet the challenges of natural
calamities—whether it is a case of draught or
it is a case of flood. So. our demands is and I
would like to sub-unit that providing relief for
natural calamities should be a national
responsibility and funds needed to meet both
the relief costs, and to meet the expenses of
the rehabilitation and to. repair the damages,
(hat should be charged entirely on the Union
Budget. Si[» without going inio de-tails) |
would just like to reiterate, that for the last
several years, because of the Union
Government's calculated enchro-achraents into
the area of fiscal operation of the States, all.
the State Government have been put to a
position of continous tinancial constraints. In
this context, I would- just like to * remind the
Hon'ble Minister of the Government's commit-
ment to come forward with a legislation which
would ¢ enable the State Governments to
impose taxation on consignments of goods in
the case of inter-State trade and commerce and
which would provide a distinct source of
revenue to the State Governments. Sir, |
would just like to remind the Hon'ble
Members that the idea of imposition of
consignment tax  flowed from the
recommendations of the Law Commission in
1982. The 46th amendment to the Constitution
was made to this effect. What is more, in
November 1983 and then in May, 1984, the
then Finance Minister held meetings of the
Chief Ministers of the States, the Chief
Ministers of States unanimously
recommended the imposition of consignment
tax and what was left to be done was the
Central Government's coming forward with a
piece of legislation so that the tax would be
imposed. The former Finance Minister gave us
an assurance that he would come forward with
a piece of legislation. And even the Finance
Minister of the present Government continued
with that assurance during the last two
successive sessions of Parliament. The present
session of Parliament is nearing its end and the
Finance
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Minister has not yet been kind enough to come
forward with a Bill. 1 do not know whether the
Finance Minister would like to renew the
assurance or he is thinking otherwise. I would
look for his distinct reaction to this particular
point raised by . me.

In this connection 1 would like to remind
him of another commitment of the
Government, and that is the commitmeni . to
phase out freight equalisation. Now 1 would
like to urge upon the hon. Finance-Minister,
and for that matter, the Government of India,
that a. time has conic when they should be
thinking in terms of bringing all the basic raw
materials for industrial production under
freight equalisa'ion. I do not find any reason
which desists them from embarking upon such
a policy now. If you are avetse to that, I would
like to submit, as an alterna tive—and I repeat,
as an alternative—you should fulfil your
commitment to phase out freight equalisation.
How long a time would you like to consume to
fulfil your commitment nnd thereby for how
long a time would you be depriving the States
of the entire Eastern Region of the country?
Because the present Government, like ihe
previous one, is honouring its commitments
more in their breach than in Iheir fulfilment, I
oppose this Appropriation (No.6) Bill. 1985.
Thank you.
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SHRI R. MOHANARANGAM (Tamil
Nadu): Mr. Vice-Chairman, Sir, not even a
single session will pass without the in-
terveniion by our Finance Minister who
always moves Appropriation Bills, at least
three or four such Appropriation Bills, in
between two Budgets. I personally feel that
this is the second time that he has come to this
House with the Appropriation Bill, just to
take the permission of Parliament to withdraw
money from the Consolidated Fund of India.
It has already been passed by the Lok Sabha.

Of late. Sir, I find from the speeches of the
Prime Minister that he wants to develop the
electronic industry and h» wants to bring our
entire country on par with the develop countries
of the West. i But our Prime Minister has
completely forgotten about the size of the
population of this country and the population io
the
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Western countries. According to the latest
statistics given by the Government cf India
itself, we have a population of 75 crores, but,
in Australia, we have only J.5 crores..
Likewise, each and every European country
has a population of oniy about two or three
crores. Considering the conditions in the
Western countries, our Prime Minister wants
to convert this country, the entire nation, into
an electronic country. But we completely
depend on agriculture and more than eighty
per cent of our people are completely
dependent on agriculture, i appreciate the
incentives and encouragement given by our
Prime Minister to the electronics industry and
other things, while on the one hand I ap-
preciate the incentives and encouragement
given by the Prime Minister on the other
hand, S'r, 1 feel that we are completely
deceiving eighty per cent of our population in
this country who are dependent on agriculture.
Whatever has been spent during the past thirty
years in the name ol' Five Year Plans has not
been properly distributed. There has been no
proper distribution of wealth and there has
been no proper distribution of income, In the
case of the Seventh Five Year Plan, I find that
a sum of Rs. 1,80,000 crores is going to be
spent for its implementation. I want to raise
certain questions with regard to this. I would
like to know whether we would be able to
achieve what we exactly want to achieve. At
the beginning of every Five Year Plan we
used to say that wo were going to implement
this and that and, after the end of the Plan, we
came and confessed to ourselves that we had
not achieved what we had expected to achieve
because of certain difficulties. Likewise, we
are going to do the same thing with regard to
this Plan also even after spending about Rs.
1,80,000 crores.

Now, Sir, why did I say at the beginning
that there has not been proper distribution of
wealth? As a man who comes from the
Southern part of The country. £ would like to
say that if you go through ihe economic
history of the Southern States, particularly of
Tamil Nadu to vhiih I belong, page after page,
you will tind that only 4 per cen: of the total
investment by the Central has been spent fcr
cur State. As far as Tamil Nadu is
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concerned only four per cent of the total
Central investment has been spent, and, i.hiw'
eftct ihe Severn Plan, I do ,i.'t litow wiiat
exactly we would have received. This may be
because of the fact that the Southern States
arc ruled by non-Congress (I) Governments
and that is why we are not given even our due
share and only four per cent of the total
Central investment is given to us. -

Now, Sir, I would like to mention oue
thing. Some of the industrialists in my State
came forward to start certain industries and
they approached the Minister of Industry.
You see, they were asked to start industries
first up Uttar Pradesh. When they told him
that the raw materials and other things were
available in our State, they were told that
unless and until they started at least one
industry in U.P., they would not be given any
licence. This is the slate of affairs that is there
now. Not only the Central investment in the
Southern States, particularly in Tamil Nadu,
is only four per cent of the total investment,
but the Central also does not allow the
industrialists to start industries when they
conic forward to do so. Therefore, they are
not in a position to start new industries in my
State.

Sir, I have to appreciate that the honourable
Prime Minister visited Tamil Nadu recently
after the floods there. My State was recently
ravaged by floods and properties worth more
than Rs. 150 crores were completely
destroyed or damaged. When wc asked for Rs.
140 crores or so, they have been able to
sanction only a very meagre amount so far for
Tamil Nadu and it is for the Tamil Nadu Go-
vernment to bear the entire expenditure.
Therefore, while speaking on this Appro-
priation Bill, while taking part in the debate
on this Bill, I would request the honourable
Prime Minister through the Finance Minister
to take speedy steps to give more money for
flood relief works in my State.

Recently, Sir, there was a debate on the
new textile policy, just a few days back. So
many Members mentioned about the very
poor conditions of the handloom weavers.
Seventy-five lakhs of familiesi are completely
dependent on the textile industry in this
country, which is only
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next to agriculture. As far as my State is concerned,
lakhs of people are dependent on this industry for
earning their lievli-hood and for maintaining their
families. We have asked so many times the Centra!
Government, Mr. Finance Minister, that nearly Rs.
9 crores worth of handloom stock are completely
without use. It is in the godowns. We hav, asked
our Central Departments to purchase handlooms
and we have asked the .Railway Department to
purchase handlooms. We requested so many
Departments to purchase these handlooms only for
the benefit of the poor people. Even our Finance
Minister can ask me: Mr. Mohanarangam, why are
you wearing this shirt instead of the handloom?
This is not handloom polyes-Ter. So when we
Members of Parliament ' come forward to purchase
handloom polyester, 'why should not the Central
departments come forward to purchase handloom ¢
from the handloom weavers? There are more than
25 lakhs of people depend- I ing upon this industry
in that part ot th© country. They should be given
more in-'centives and a proper treatment.

My friend spoke something about the sick mills.
One of the biggest mills in our State, Mettur Mills,
is there where 2500 employees are working in that
sick mill. [ requested the Finance Minister to take
up that as a sick industry. If that is done, then 2500
families, along with the family members, will
definitely have a high regard for our Finance
Minister, our youngest Finance Minister, and they
will pray I for him. If that is taken over as a sick
industry under the blessings of the Go- * vernment
of India, we shall be grateful. I hope he will take
a  decision on that.

Just a week ago there was a question with
regard to industrial backwardness of the country.
Our country according to me, is a very forward
country. (Time bell rings) If you take into account
three or four States, my state, as I told you in the
beginning, Mr. Vice-Chairman, is a very backward
State but we have not been given proper treatment.
They have taken , a list and statistics as to how far
taluks J can be branded as bcakward taluks. First,
districts they have taken. But not even a single
district in Tamil Nadu, which is one
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of the poorest States in this country, was
treated as a backward district. Now I asked
him to take up all these things taluk-wise.
Even taluk-wise, to my surprise, some of the
districts like Chengalpct, South Arcot and
some other wstrtcls— especially Chengalpet
where 1 come fiom— not even a single taluk
has been taken as a backward taluk in the list
prepared by the Government of India. Such
things should not be there. We have to give
proper treatment for all. Some districts in my
State should be consideied as backward
districts and taluks, so that you will be in a
posi! ion to benefit them. Thousands of
companies will be started and the
unemployment problem will definitely be
solved in that part of the countiy.

My friend, Mr. Gurupadaswamy, will
definitely cross swords with me. But con-
sidering my size he may not come forward to
cross swords with trie. When I talk of the
nationalisation of rivers, I do not mean that
the entire thing should be shifted to Tamil
Nadu. We do not get proper share. That is
why we are engaged in getting the Krishna
water through an agreement, an agreement
executed by four important Stales, the heads
of four States, Mr. Hegde, Mr. M. G. R., Mr.
N. T. Rama Rao and the Maharashtra Chief
Minister. (Time bell rings) Almost all the
Members of Parliament have agreed to this
and they were willing to give water to our
State whcih does not have sufficient natural
resuorces.

As far as drinking water is concerned, we
are completely dependent upon other States,
especially Krishna in Andhra Pradesh and
Karnataka. I hope my friends will also get
water from other State™®.

Considering all these things, one by one.
because it is only an Appropriation Bill, I
want to tell the hon. Minister, through you,
Sir, that there shou'd be proper distribution of
wealth. Unless and until we take steps to
distribute properly the wealth of this country,
a time will come when one part will stand up
and say we are branded as second-rate
citizens and we should not be branded like
that. The entire country is one. There
should be
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proper distribution of wealth, there should be
proper distribution of income. So I will request
the authorities to take this account in future.

With these words, I conclude my speech.
THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK); Mr. Ram Sevak. Not here.
Shri Mirza Irshadbaig.
4 p.m.
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SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Vice-Chairman, for the last
three decades, Indian economy has been
experiencing contiguous deficit financing. There
is no let up to the squander-mania adopted by the
Government.

When I saw the Appropriation Bill before tis, 1
got the impression, the only inevitable
impression, that financial discipline oecupied the
lowest priority at the hands of the Government.
When the Approach Paper for the Seventh Plan
was adopted, we thought the deficit financing will
be limited to Rs. 10,000 crores during the Plan
period. But when I see the present trend. I do not
think we stop at that. Even ten thousand crores of
deficit financing, according to me, is bad for ihe
economy, bad because deficit financing has been
continuing for too long. I wanted a stop to this
kind of financial budgeting. I thought at least
there will be a short moratorium in respect of
deficit financing. But it was not to be.

As I said, if we look at the present trend, the
deficit financing may end up at Rs. 15,000 crores
even beyond that. I think they are already
visualising it at Rs. 15,000 crores in the Seventh
Plan.

SHRI JAGESH DESAI (Maharashtra). It is Rs.
14,000 crores.

SHRI M. S. GURUPADASWAMY: It may go
beyond it. If 1 look at the history of deficit
financing in the past, it may go beyond it. It is
very serious. We do not seem to have the
necessary knowledge, the comprehension of
deficit financing and its disastrous consequences.
When there is a war between two countries, we
understand the impact of that war. It is limited for
a period. The deficit financing on this scale is
worse than war. We are indeed waging a war
against the interests and welfare of the people. We
are upsetting the economy, the economic growth.
We are destroying economic stability and social
structure. We are disturbing and distorting the
distribution of income and wealth and bring
about greater disparities and inequalities. The
egalitarian hopes and dreams will have to
be postponed and, perhaps, that objectives will
remain a dreary dream for this generation. It will
upset the tax struc-
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[Shri M. S. Gurupadaswamy] ture. It will
upset the price structure. It will disturb and
aberrate trade. It is going to affect the whole
economy, the whole country, particularly, the
poor, the low, the downtrodden, the
oppressed, the suppressed, the low and the
lost. This has got to be realised by us. When 1
participated in the debate on the Budget, I
warned my friend, Mr. V. P. Singh, that he
should not resort to supplementary demands
as in the past. There should be proper
budgeting, evaluation and assessment of all
expenditure and there should be only one
Budget in a year, in one financial year and no
supplementary Budgets in between. But it was
not to be. The same old ailment is troubling
us. The same old problem is knocknig at our
door. Expenditure, more expenditure. Deficit
financing, more deficit financing. One more
thing may I add? (Time-bell rings) Sir, the
economy is already groaning under a high
input-output ratio. It has upset our economic
apple-cart. Our goods are elbowed out in the
foreign markets, because of low quality and
high price. This is because of lack of financial
discipline. Deficit-financing on a large scale. |
need not tell you, Sir, that deficit financing
has created a parallel market. What is the use
of raiding Kirloskars, this house or that
house? You are the author of all this. You are
responsible for all this. You have given
enormous scope in the economy for a few
people to grow rich, rapidly. You have
allowed them to grow. Later on, you make a
drama of raids and expose them, make them
appear as if they are guilty. You are the guilty
persons. You created all this. You are
responsible. Even a honest man becomes
dishonest in this economy.

SHRI N. K. P. SALVE (Maharashtra):
Should we allow them to go scot-free?

SHRI M. S. GURUPADASWAMY; I am
not telling that. I am only analysing the
phenomenon. You are the precursor, the
forerunner, the father and mother of the black
economy. You are the god father of the black
economy, the parallel economy. Today, the
parallel economy is more potent, more
dynamic and more credible, if I may say so,
than the white eccr
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namy. It is the parallel economy, the black
market, the black economy, which has been
the cause of our ruin. (Time bell rings)
Therefore, Sir, I rose to speak with a great
feeling of anguish. I am not happy. Do not
take it as a criticism. 1 am just analysing. May
I appeal to the' Government to put a stop, to
put an end, to deficit financing once and for
all? Our planned development, our social
transformation or economic change, have to
be brought about in future by a non-inflation-
ary approach, by giving up, once and tor all,
deficit financing.

Sir, the price structure is alarming. The
other day, the Finance Minister—just two
minutes, [ will conclude—was saying that the
wholesale price index is not showing so much
of a disturbing trend. Sir, it is not the
wholesale price index which is important for
the common man. It is the retail price. The
price of essential com* modities, the goods of
mass consumption, are more important. You
cannot bring about stability in prices as long
as you resort to deficit financing, reckless
expenditure and misapplication of resources.
May 1 say that this thing should not go on?
Unfortunately, our friends in the Treasury
Benches, like Bourbons in France, have not
learnt anything, have not forgotten anything.
Inspite of their love, affection and zeal for
modernising the economy they are taking the
economy to ruins. This is my firm opinion.
Thank you.
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PROF. C. LAKSHMANNA (Andhra
Pradesh): Mr. Vice-Chairman, Sir, a care-
ful look into the present Bill will bring
forth the absence of imagination and a cer-
tain amount of bankruptcy in the thinking
of the Union Government with regard to
Centre-State relations. It has been, agate
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and again, said on the floor of the House and
outside that we have to Jook at the en lire
problem of allocation of funds between the
States and the Union Government from a new
perspective. This was the point raised by some
of us here while we were discussing the main
budget in the month of April|May, 1985. The
fact is that, what is the legitimate due share of
the States has been appropriated by the Union
Government for itself. Then over this period
of the year, it goes on throwing some crumbs
here and there when the request comes from
the State Governments. As a result of this, in
all the State Governments, for want of funds,
many of the important programmes which are
of urgent nature, are either delayed or are not
attended to. By this the common man is the
worst sufferer in these programmes, who is
put to lot of inconveniences, difficulties and
pressures. For instance, it has been the
misfortune that quite a large number of States
in the country today have been suffering either
due to droughts or floods or cyclones. These
States have been pressing the Union Gov-
ernment that they should come in a big way to
help them to tide over the crisis and problems
that are being faced by them. Even,
unfortunate situations like drought, floods,
etc., are benig utilised by the Union
Government to say that it has suzerain
authority oppression. I am using this only as
an illustration.

The Government of Andhra Pradesh has
been requesting the Union Government for a
sum of Rs. 608 crores to meet the un-
precedented drought situation in as many as 22
or 23 districts. The Union Government thought
it fit to constantly tell the Members on the
floor of the House and outside that they are
giving help and so far they gave Rs. 53 crores
or so. It was pointed out that this Rs. 53 crores
was requested in the previous year and not in
the current year. That was not heeded to.
Finally, the cat has come out of the bag only
today. Now, when there has been a demand for
Rs. 608 crores on the part of the Andhra
Pradesh Government to tide over the crisis of
drought in so many districts where thousands
and thousands of people have to migrate and
thousands and thousands of cattle had to be
slaughtered—
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they have come forward with a paltry amount
of Rs. 32 crores which is too low' from any
standard. It is being done because the Union
Government is supposing that they are having
strings to make any State dance to its tunes.
Therefore, when I give the example of Andhra
Pradesh, same is the case with many other
States also. I am not only concerned about
Andhra Pradesh, but many other States also. I
do not know why the party in power at the
Union Government does not realise that the
ground beneath its own feet is being drained.
They are being pulled from place to Place,
because they have not been able to understand
tha aspirations —understand the hopes—and
understand the problems of different regions
in the country. Many regions are slipping out
of their hands. In spite of that, I do not know
why they do not realise the signfi-cance of
strengthening the hands of States so that in the
times of need, the State Governments are in a
position to meet the demands of such needs.
Having stated this, let us come to the second
important question. This Government has been
voicing from the house tops that it is for the
common man. This Government has acc-pted
that there are enough buffer stocks of
foodgrains today. (Time bell rings)

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Please conclude.

PROF. C. LAKSHMANNA: When there
are large buffer stocks of foodgrains and when
there is a drought existing in different parts of
the country and the purchasing power of those
common men in each State has gone down, I
do not know the reason why this Government
is not coming forth with a programme of
distribution of this existing buffer stock of
food-gains o te needy in different
States? Only when it sits or only when it
wakes up, it comes up with a programme like
a subsidy on wheat at Rs. 1.50 for those who
are In the tribal areas. So far so good.
Congratulations for coming forth with such a
programme. But what about those
unfortunate brothers and sisters, who ar, living
in different parts of the country. who are not
covered fa these categories but who are also
below the poverty line, who are also hungry
today, who are finding no
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employment opportunities and who are also
struggling? Why can't you extend the
programme to them also I see no reason why
the Government should come forth with a
programme for these people below the poverty
line, who belong to the Scheduled Castes, who
belong to the other backward classes and
who are suffering? On the top of it, if we have
got buffer stocks, there is always a carry-over
charges. The larger is the buffer stocks, the
geater is the amount that has to be spent in
maintaining those buffer stocks. That
means, it is an unnecessary  expenditure on
the exchequer, and the Finance Ministry. On
the one hand, the need is not getting his due
share of the foodgrains and on the other, the
Government is spending more money for
maintaining the foodgrains stocks, all the time
claiming that we would be able to maintain the
level of production of foodgrains. We have
reached a level of 150 million tonnes and the
claim is that we will be able to maintain this
and not only that, by the end of the Seventh
Pian, we will also be able to push it up to 280
million tonnes. If that is the case, there will be
continuous opportunity for maintaining the
buffer stocks at a particular level. ~ Therefore,
even from that point of view, there is a need for
evolving a programme to meet the needs of the
weaker sections like the Schedule Castes and
other backward classes etc. who are in the far-
flung areas in the countryside.

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Please sum up.

PROF. C. LAKSHMANNA: Therefore, I
was keen that this Government would come
forth  with  programmes  for  them.
Unfortunately, it has not happened. Now,
there has been an euphoria running all over
the country today. The Finance Minister and
the Minister of State in the Finance
Department have been coming forth with
statements that we have been able to tighten,
that we have been able to increase the
accruing to the central pool by way of
tightening the income tax agencies. For that, |
congratulate them but then because you are
having euphoria of meeting the possible gap
in the Budget, are you again committing
another blunder
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of increasing the quauntum and valume in the
Budget? Kindly look to this also.

THE VICE-CHAIRMAN (SHRI M.P.
KAUSHIK): Please sum up within a minute.

PROEF. C. LAKSHMANNA: Then it is being
claimed, figures are being shown to substantiate
that the inflation rate has been controlled. For
that, the wholesale price index and sometimes
the consumer price index are being given out.
But you ask any housewife in the country today,
and she will have a real  story to tell. The
housewife in this country  today, even if she
belongs to the middle class—leave aside
the housewife who belongs to the lower class
who has to struggle all through the day for
adding some money to the family's capacity to
meet its needs even the housewife who
belongs to the middle class today is being
touched by the rise in the prices of essential
commodities. Let there  be an honest,
objective survey  conducted in dfferent
markets, in different cities and towns in this
countiy. If there is such a survey—there is
enough evidence already, but even if they want
to be satisfied with objective data—I am pretty
sure that we will come to the conclusion that
prices are going up as far as the essential
commodities are concerned. Therefore, it will
be mute satisfaction for anybody to say that we
have been able to contain inflation because the
wholesale price index does not  show that it
has been going up. It is exactly like looking at
statistics, as one Minister claimed the other daj.
We know what statistics can do.

THE VICE-CHAIRMAN (SHRI M. -
P. KAUSHIK): Please take your seat.

PROF. C. LAKSHMANNA: What it reveals
is interesting, but what it conceals is vital.
Therefore, please don't depend upon the
statistics as presented to you. You please go
into the heart of the problem and try to see the
problem in its proper perspective, and then tell
us if you are satisfied. I am sure, with your
consciousness, you will not be satisfied. You
are today satisfied because the figures are fed
to you and you aire gloating over those figures.
But once you are able to put your
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finger on the pulse, on the exact pulse, I think
you will not be satisfied.

THE VICE-CHAIRMAN
KAUSHIK): Please finish.

PROF. C. LAKSHMANNA: Therefore, 1
request the Union Finance Minister to kindly
look into these various aspects and also about
unemployment. About education, today there
is a plethora of meetings held all over the
country. I think more money is spent on the
meetings than ewhat ultimately will flow into
the education budget. We are discussing the
new education policy on a document which
does not lay down any education policy,
except giving a critical analysis of the existing
education status in the country. Therefore, in
all these aspects, i1 request the Union
Government to kindly grapple with the
problems. Don't try to touch the periphery.
Please go to the core. And if you are able to go
to the core, the whole shape of the budget will
be different. And it is my only hope that if not
through a supplementary budget, at least in the
budget which will come next year, we will be
able to reflect the really felt needs of the
people and it will be in the direction of
meeting the felt needs, which alone can
guarantee a path of socialism, to which all of
us are wedded through the Constitution. It is
our obligation, having taken oath on the
Constitution. Therefore, 1 request the Union
Finance Minister not to waver from the
socialist path. And in order to fulfil the
socialist path, let him be realistic in presenting
at least the next budget next year, where the
problems of the common man become the
central theme of the budget.

THE VICE-CHAIRMAN (SHRI M.P.
KAUSHIK): Professor, please take your seat.
Already you have taken double the time.

(SHRI M.P.

PROF. C. LAKSHMANNA: I, therefore,
request him to kindly consider all these
aspects of the budget. Thank you.

SHRI JAGESH DESAI: Mr. Vicej
Chairman, Sir, I rise to support the supp-
lementary demands. While supporting these
demands, 1 would like to present before this
House some disturbing trends in implementing
our fiscal policy.  Sir,
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fiscal policy does not mean only generating
resources. From whom the resources are
generated is very important. ~ When we are
committed to socialism, we havo to see that
resources are collected and generated from
those who can afford to pay, we have to see
that the resources which are generated are
applied for public good, for public purposes, to
see that by spending those monies on such
projects that the people as a whole, especially
the weaker sections, can be benefited. With
this angle we have to see that the fiscal policy
is properly implemented. 1 am very sorry
to say that there are some distrubing
Krends in mobilising  resources and in
revenue expenditure. The revenue expenditure
which in 1960-61 was 10.9 per cent of the
gross domestic product, has gone up to 15.7
per cent in 1975-76 and to 19.9 per cent in
1984-85 whereas the tax ratio has not increased
proportionately. Up to the Fifth Five Year Plan
there was automatic increase in the tax ratio
to the gross domestic product. Not only that.
Even the increase in the tax ratio was higher
than the gross domestic product. But in the last
Five Year Plan we have seen that the tax ratio
which in 1960-61 was 9 per cent of the
gross national product, has gone up to 15.1 per
cent in 1975-76 but in 1984-85 has gon© up to
only 16.3 per cent, that means a rise of only
about 1 per cent. So it comes to only 8  per
cent whereas the national product has gone
up by 25 per cent. Why is it so?
Expenses are  going up, the revenue
expenditure is going up, by 25 per cent
whereas the tax ratio is only 8 per cent. This is
a very disturbing trend. Always in economic
development the ratio of direct taxes should be
more than that of indirect taxes. But here it is
reverse. | will give you some figures. Now that
we are formulating oulr long-term fiscal
policy at that time we have to see that these
disturbing trends are corrected. I am giving
these figures only with that end in  view.
The ratio of direct taxes in 1975-76 was 5. 8
per cent, but in 1983-84 instead of coming up,
it has gon© down and it has gone down to
4.2 per cent whereas that of indirect taxes
has gone up. Instead of the direct taxes going
up and the indirect taxes going down,
the trend is reversed. And this trend bas
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to be reversed and then only we shall be
justified in saying that we are going in for a
socialistic society, not otherwise. Not only that. [
will give the figures of indirect taxes. The
collection in 1975-76 was 11.7 per cent it
has gone up in “BOSS to 14 per cent whereas in
direct taxes in 1975-76 it was 3.4 per cent and in
1984-85 it has gone down to 2.3 per cent. That
means the direct taxes went down by 50 per cent
as compared to 1975-76 and indirect taxes went up
by 20 pof cent. This trend should be reversed.
These are very disturbing figures. In  1975-76 the
income from the corporate tax was 2.24, it has
gone down in 1983-84. In the case of personal
Income-Tax, it was 3.15 "” per cent and it has
gone down to 1.5 per cent which means that it has
gone down by more than fifty percent. Why has
this happened? Here, Sir, I am very happy because
the Finance Minister has recently said that we have
to increase the direct tax ratio. I do not know
whether it is going to be in the tax structure or in
the tax collection. But, for collection purposes, we
have to see that we develop such schemes by
which the tax ratio in the case of direct taxes goes
up. In the Seventh Five Year Plan, I would say,
Sir, that they have given a veiry very modest
percentage and they have indicated as to the
extent to which it should go up. From 16.3 per
cent in 1984-85, they want it  to go up to 18.3 per
cent. This is a very very modest figure and this
target can be achieved. But, as the same time, we
have to remember that we have to mobilise
resources for our Seventh Plan from our tax
revenue and we have to generate about Rs. 8,250
crores. Total additional requirements for the
Seventh Plan for the Central sector are to the tune
of Rs. 22,490 crores and for the State sector the
figure is Rs. 22,212 crores. But for the Central
Plan we have mobilise Rs. 8,250 crores more
through taxes and herein comes the test of the Fin-
ance Minister. Now, Sir, one thing I must tell. The
recent raids have made a deep impact on the minds
of the businessmen and they feel that the
Government now i means business. They now
feel that since the tax rates have been reduced,
they should show their real income. To what extent
1
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they will do this, I do not know and I
cannot say. But I do feel very strongly
that for generating Resources, for 1986-
87 assessment year, if these businessmen
declare their income in the advance tax
returns, in Form No. 29, before tne 15th
of December, that is, those whoes accoun
ting year is ending 31st December, 1985
and those whose accounting year is 31st
March, 1986, by 15th March, 1986 in their
advance tax returns, if they show, under
the head "Other sources" any income, that
should be accepted. But it should be shown
only at the time of filling their advance
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Income-tax returns. If this is done, it
should be accepted so that we
can generate resources and the black
money which is lying with them the
Government can  tax. But  there

should be a condition that it will be only for
the assessment year 1986-87 and there should
be no penalty levied. The second condition
should be that if an individual is assessed, the
income cannot be shown in the return of his
spouse. If this is not done, then they will
declare the income in the returns of their
spouses and they will be paying only at lower
rates. Their income should be clubbed.
Suppose I have an income of forty thousand
rupees and I want to declare further income of
fifty thousand, the tax should then be levied
on ninety thousand rupees. If this is done, I am
sure that those who are dishonest and who
now feel that the Government means business
will come forward to disclose their incomes
and pay more tax. By this method, Sir, I think
we would be able to generate more resources.
I think there is going to be a deficit of Rs.
14,000 crores during the Seventh Plan period.
If you take pioper action corrective action, I
think you will not have fo resort to any deficit
financing. I am dead against deficit financing.
By reducing your revenue expenditure and by
increasing your tax ratio in the case of direct
taxes, I think, you would be able to generate
another fourteen thousand crores of rupees
and in the next five years you need not hav,
any kind of deficit financing and the motto of
our Finance Minister—he has said recently
that there should be 'Zero budgeting—can be
followed and his goal can be achieved.

There is another aspect which I would like
to touch upon now and it is with
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regard to the consignment tax. We all 1 know
what most in the trading companies do. Sir, sales
are made orally. If an oil merchant is there, he
sells oil to Delhi, to save Central sales-tax,
through a com- j mission agent, thereby evading
crores and crores of rupees of Central sales-tax.
To tackle this, it is a very simple formula: You
have only to amend your Sales-tax Act. You have
only to change the definition that 'sale' includes
sale made on consignment. If this is done, then
the State Government will get enough resources
for the purpose of the Seventh Five Year Plan. By
that method we can generate resources.

Sir, there are many aspects, but I will
touch upon one or two. You have provided
Rs. 300 crores for the Food Corporation of
India in this Supplementary Demand. You
could come in the month of July. Perhaps the
FCI officers did not give you the correct
picture. Why did you not make an allocation,
why did you not make that demand, in the
July Supplementary Demand, and why have
you to come now? It may be that the FCI may
not have given you the proper figures. If that
is so. you have to punish those officers.
Budgeting must be proper. Budget-ling should
be done at the proper time. At present you
have come up for Rs. 300 crores. 1 think you
could have made this demand in your July
Supplementary Demand. Something is wrong
somewhere. May I request the Minister to find
out why at the time it was not done? Because
of the inflation and other charges, it may have
gone up. All this procurement must have been
done before. Why was it necessary to come at
this time?

Then, you are giving Rs. 40 crores as loan
by ways-and-means advance to the Delhi
Transport Corporation. I have no objection.
But is it not necessary that we have to see that
they function efficiently? What precautions
has the Government taken? The BEST in
Bombay are running most efficiently, but
because of want of funds they are in
difficulties. But the Central Government does
not want to give them anything. Why is this
injustice done to Bombay? It is Bombay
which contributes to income-tax, corporation
tax and excise duty. But Bombay's interests
are
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not looked after. We have asked for Rs. 1000
crores for Bombay. You are giving only Rs. 25
crores to us. For Calcutta metro the provisions
are there. But for Bombay railways you do not
want to say anything. Sir, it is very difficult to
travel by trains in Bombay. I had given one
suggestion, a practical suggestion. You cannot
increase the frequency of the trains, but at least
you can add more carriages to the trains. There
is a report of the Railway Committee of
Engineers that instead of 9 carriages there
should be 12 carriages on the suburban trains.
But nothing has been done. Sir, the Bombay
people are harassed. The Bombay people are
in much difficulty. I would request the hon.
Minister that to the city from whicii you
generate revenue, please give some part. I do
not say give them everything. I won't say that.
But I would say that many of the workers, are
working in factories. They produce goods.
These are sold. You get income-tax. Stale
Governments get sales-taj. But their interests
you don't look after. There are slums on Cen-
tral Government land in Bombay. I have time
and again said in this House that at least you
improve your own slums. The State
Government has done it on their land. But the
Central Government has not done anything.
Please take care of this human aspect. They
are also your children. Please take care of your
children. Give them sanitation, give them
water, give them roads and such other things.
Sir, the Bombay city is not only for the people
of Maharashtra; it is a national city. Anybody
from any part of the country can go anywhere.
Nobody can stop him. But the problem of
infrastructure, water, transport, etc. which are
created should be solved. That is the re-
sponsibility of the Central Government. That
is why I request that Rs. 1000]- crores which
the Maharashtra Government has asked for the
city of Bombay must be given. If that is not
given, then I would feel that you are doing
injustice to th© city of Bombay. You must
give money to B.E.S.T. So far as the drought
situation in Maharashtra is concerned, there is
drought every two years. This time the State
Government has asked for 525 crores of
rupees. Only Rs. 25 crores have been given
which is only 5 per cent. I am
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not able to understand this kind of atti-ude
towards Maharashtra. You must give in full at
least for adivasis and tribal areas where drought
situation is there. At least for them you give in
full. If that is not done, then we won't be going
towards the path that we have chosen. That is
the path of socialism. We have to see that we
wipe out the tears from the eyes of the weakest
of our section. That will be the socialist policy.
That can be done by our fiscal policy, direct
taxes policy, indirect taxes, tax structure where
you can get the maximum from those who can
pay, the business people, the industrialists, etc. It
is here that the Government should generate
resources and not from the small assesses. With
these words, I support the present Bill which

has been brought by the hon. Minister.
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SHRI RAOOF VALIULLAH (Gujarat):
Mr. Vice-Chairman, I rise to support the
second batch of the Supplementary Demand
for Grants brought to this House by the hon.
Minister of State for Finance. I would like to
mention a few of these Demand and then go
on for the general assessment and my
suggestions in the economic field.

Following the decision to allocate ad-
ditional ten lakh tonnes of wheat, Rs. 192
crores will be required for grants to State
Governments. I am very happy that an
additional employment of the order of 35.30
million mandays is expected to be generated
by this. I welcome the step taken by the
Government which I think is in the right
direction. This will augment the anti-
poverty programme. But, Sir, while seeing
the other demands. I cannot

that went to each State to assess the situation have
yet to submit their report. The reports may have
come but they are lying with the Planning
Commission and after that the Minister in the other
House says that all the genuine demands of the
States have been met. I from Gujarat know very
well that a Master Plan of Rs. 410 crores has been
submitted; other State Governments have submitted
their plans and nothing has come so far. I would
like the Minister to clarify. My friend from Andhra
Pradesh mentioned that the Minister in reply said
that Rs. 53 crores have been allocated to Andhra
Pradesh. It has today come down to Rs. 31 crores. [
would like to know what he has given to Gujarat.
We know that half the country today is reeling un-
der the impact of natural calamities. Either they are
in the form of flood, drought or cyclone. The
Central team....

THE VICE-CHAIRMAN (SHRI SANTOSH
KUMAR SAHU): Mr. Valiullah, you would like to
finish today or continue tomorrow

SHRI RAOOF VALIULLAH: I will continue
tomorrow.

THE VICE-CHAIRMAN (SHRI SANTOSH
KUMAR SAHU): The House is now adjourned till
11AM. tomorrow.

The House then adjourned at thirty-one minutes
past five of the clock till eleven of the clock on
Thursday, the 12th December, 1985.



